IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A 130/92. Dt, of Order:18~2=-92,

under section 19 of the A.T.Act, 1985, to direct the Resg-

J.Rama Swamy
+ssApplicant
Vs,
1. The Telecom Digtrict Engineer,
Department of Telecommunications,
Karimnagar Oistrict, Karimnagar-505 001.

2. The Sub-Divisional Officer, Telecom,
Jagatial Sub-Division, Department of
Telscommunications, Jagtial,

Kafiimnagar District-505 327,

«essflE@spondents

Counsel tor the Applicant : 5ri P.Naveen Rao

Counsel for the Respondents : Sri M.Jagan Moban Redd{;é}éd&QﬁWt"

CORAM:
THE HON'BLE SHRI T.CHANJRASEKHAR REDDY : MEMBER (3)

(Order of the Single Bench dictated by Hon'ble
5ri T.C.Reddy, Member (3) ).

This is an application filed by the applicant

pondents to restore the applicant's name in the Muster Rolls

of Mazdoors with all conseguential benefits. The applicant

is said to have made a representation on 19-3-9ﬁ*t9 the
2nd Respondant fcf redressal of his grievance,., But the ani::ﬂ;)
Respandent.daes not seem to be the competent authority to
decide the representation of the applicant and the 1st Respon-
dent seems to be ths prapér authority to deal with tﬁe

representation of the applicant. As the said representation (/-

is not yet decided by the respondents we are of the cpinion



-

that this 0.A. can be disposed-of at the aimission s tage
itsself by'giuing,appropriate directions. Hence the 2nd Res-
pondent ig dirscted to forward the applicant's repressnta=-
tinﬁ dt., 19=-3«91 with his remarks to the first respondant
within selen days from the date of receipt of this order
and the 1st Regporient is directed to pass final orders on
the representation of the applicant within two months
thgreaﬁter. The applicant would be at liberty to

’approach this Tributel afresh if he continues to be aggrieved

by the rinal orders passed by the 1st Respondents.

+

2. The Griginal Application is disposed-of with
the above directions at the admission stags itself. There
will be nuc&}:db_r as@to costs.

—T”'ht;l——‘g“’ LA;NAp_MWL——~7O

(T.CHANDRASEKHAR REDOY)
Member (J)

Oated: 18th February, 1992,
Dictated in Upen Court.

avl/

Deputy Registrar(Judl,)

Copy to:-

1. The Telecom District Engineer, De ‘ '
er, partment of Telec
5 ggrignaga: District, Karimnagar-505 001. ermunications,
« The Sub-Divisional Officer Telecom, Ja
, ’ gatial Sub-Divisien,
Department of Tglecommunications, Jagtial, Karimnagar Dist,
3. One copy to Shri, P.Naveen Rae, advecate, CAT, Hydbad.

4. One copy to Shri, M.Jagan Mohan Redd Add c
5. One gpawaitopy. : Y. 1. CG3C, CAT, Hyd.

Ram/ < o
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IN THE CENIRAL ADMINISTRATIVE TRIBUNAIL
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